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THE ANDHRA PRADESH STATE AUDIT
ACT, 1989*.

ACT Neo. 9 OF 1939,

[20th April, 1989.]

a4 Bill to authorise +he Director of
State Audit to Audit the Accounts
relating to Local Authorities or
other Authorities and for matters
connected therewith or incidental
thereto. )

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Frortieth Year of the Republic of
India as follows:-

1. (i) This Act may be called the
Andhra Pradesh State Audit Act, 1989,

(2) It extends to the whole of-

the State of Andhra Pradesh.

*Received the assent of the Governor an the 19th Aprii,

1989, For Statement of ObJects and Reasons, please see the'
Andara Pradesh Gazette, Part-IV A, Extraordinary, dated the

5th August, 1987, at Page 14.
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(3) It shall be deemed to have come int~ force
on the 7th Yanuary, 1989.

‘2. In this Act, unless the context otherwise rcqu1rm~—

(a) ‘audit’ means pre-audit, concurrent audit,
post audic, cent percent audit, resident audit, {est
audit, special audit and such other examination of
accounts as the Government may from time to time,
specify;

(b) ‘auditor’ means the Director of State Audil
appointed under section 3 and includes any other person
on whom all or any of the powers of the audiror under
this Act, are conferred; -

{c) ‘cent percent audit’ means a post audit of all
the transactions of a particular account of a specified
period;

(d) 'Chief Executive Officer” means the Officer
or authority vested with powers to administer the fund
of Local authority or any other authority specified in
the Schedule (hereinafter referred to as other authority)
and includes every officer by whatever designation
known dealing with such local authority or other
authority;

(e) ‘Concurrent audit’ means a post audit of a
day-to-day accounts of a specified period, with a general
review of the accounts from time to time;

(f) ‘Director’ means the Diceclor of State Audit
anpointed under section 3;

(g) ‘fund’ means any fund the control and mana-
gement of which a local authority or other authority is
legally entitled to and includes any cess, rate, duty fee
or {ax leviable by, and any property v&sted in, such
authority; -

(h) ‘Government’ means the State Government
of Andhra Pradesh;

(1) ‘local authority’ means:—

(2) 2 municipal corporation constituted under
the law relating to municipal corperation for the time
being in foree;
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: - (b) a municipal council constituted under the
Andbra Pradesh Municipalities Act, 1965;

(c) a Mandala Praja Parishad, a Zilla Praja
Parishad ot a Zilla Abhivrudhi Sameeksha Mandali
constituied under the Andhra Pradesh Mandala Praja
Parishads, Zilla Praja Parishads and Zilla Abhivrndhi
Samecksha Mandals Act, 1986;

(d) a Gram Panchayat or a township consti-
tuted under the Andhra Pradesh Gram Panchayats Act,
1964;

(e) A market committee copstituted under the
Andhra Pradesh (Agricultural Produce and Livesigck)
Market Act, 1966;

(1) Rashtra Karshaka Parishad, Commodilics
Federations and Mandal Karshaka Parishads constifu-
ted under the Andhra Pradesh Rashira Karshaka
Parishad and Allied Bodies Act, 1988; and

(g} A Zilla Grandhalaya Samstha constituted
under the Andhra Pradesh Public Libraries Act, 1960;

(j) 'notification’ means a notification publlshed
in the Andhra Pradesh Gazctte and the word ‘notified’
shall be construed accordmgly,

- (k)_‘post audit’ means the detallect audit con-
ducted after the transactions are completed;
(1) ‘pre audit’ means the preliminary audit
before receiving the money or arranging the payments;
(m) ‘prescribed” means prescribed by rules
made under . this Act; ’

(n) ‘resident audit’ means concurrent or preaudit
of expenditure and review of receipts;

_ . (0) ‘schedule’ means the Schedule appended to
’ tlns Act;
(p) “Special Audit’ means an audit’ of accounts

"+ pertaining to a specified item or senes of 1tems requiring
thorough examination,
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{q) ‘surcharge’ means the amount for wsch, the
audilor in exercise of powers veslted in him under this
Act, makes a person Liable for the loss, waste misappli-
cation or misappropriation, of any money or other
property belonging to any local authority..

3. (1) There shal be appointed by the Government
a Director of State Audit to be incharge of the audit
of the furd of-local authorities and other authorilies
specified m the Schedule in the whole of the State here-
inafter referred to as ‘Director’ and as many other
persons as they consider necessary to exercise the powers
and perform the functions of the Director under this
2Act 1 relation te such areas as may be specified.

(2) The powers to be exercised and functions o
be performed by the Director shall be such as may be
prascribed,

(3) The Director shall exercise general contrcl

- and superintendence over the officers of the State Audit

Cenfral Act
56 of 1571,

Department in the performance of their functions under
this Act or the rules made thercunder.

(4) Notwiihstanding wthing in sub-section (1),
thic Dircctor of Focal Funa Andii (unctioning before the
cenunencemenl of this Act, sinll continue Lo be such
cirector and i owdon as such unil a pew lrireciar iy
Linomted ubdos snb-cection (1) nnd the  Depariment

2 as the - -ral Fend At epactment’ prior {o

samens o cag of thiz oo 0 il Berzdac i T

i oas the Luate Audhi Sopastoeat’.

+ Augit of Accounts 4, Notwithstanding anything in any

other law for the time being in force
bui withont prejedice to the powers and
funciions of the Comptrollesr and Awuditor ' General
(Duties, powers and Conditions of service) Act, 1971,
it shall be lawiul for the Direcior to conduct an audit
in respect of any local authority or amy other anthozity
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“spectfied in the Schedule in the munner provided by or
under this Act and to recover the cost of audit in respect
of such -anthorities as may be specified by the Govern-
ment, by order subject to such rules as may be made in
this behalf,

5. Every Chict Executive Officer shall present or po i,
cause tn be presented for audit all the accounts of the Km} of
fund which he administers annually within such period £ e

i such form and in such manner as may be prescribed.

6. (1) for the purpose of any audit under this Act Production
an auditor may— :{cﬂm; .

(a) require the Chief Executive Officer concer- :ché]riﬂf;

ned in writing the production, at the head officc of the for audit
-local authority or other authority of such receipts,
vouchers, statements, retums, correspondence, poles ar

any other documents in relation to the accounts as he

may think fit; '

(b} require i writing—-

_{i) any salaried employee. of the local autho-
rity or other authority accountable for or havimg the
custody or control of such receipts, vouclicis, staiemeuts,
returns, correspondence, notes or other documenis; o

{ii) any person Pwing directly or indiizoily

by hinwsell or s parls ¢ any  share or  lirercut
M any coatracl with or vieer the local neve vl o
niher anthontly w appear = zxwson of Ly« o o 7 2d
cuen. Latore bl at the T L ~flice of e o L
and eQswes any qUeSLGH o7 sign o actlaralics vl

respect thereto;

(¢} in the cvent of an explanakion being required
from the Chief Exccutive Olficer, invite such officer in '
writing specifying the points on which his explanation
is required to meet him at the head office of such officer;
or .
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(d) crercise such other powers as ‘may’Je pres-

cribed.

(2) The auditor may fix a reasonmable period of
not less than three days for the purpose of compliance
of the provisions of sub-section (1).

(3) The. auditor shall give the local authority or
other authority not less than one weck notice In wriling
of the date on which be proposes to commence the
audit:

Provided thart for special reasons to be recorded
in writing the auditor may give a shorter notice than a
week or commence a special or detailed audit on the
authority of the Government or the Director with-
out such notice,

7. The Director shall, as soon as practicable after
the completion of audit’ prepure a report on the
accounts audited and examined by him and send such
report to the concermed local authority or other
authority ip such manner, as may.be prescribed.

8. The audit report shall contain a statement of—

(a) every payment which appears to him Lo be
contrary to law;

(b) the amount of any deficiency, waste or loss
which appears to have been caused by the gross negli-
gence or misconduct of any person in the performance

of his duties;

(c) the amount of an); sum received which ought
to have been accounted but is not brought jnto account
by any person; and :

(d) any material impropriety or imregularity
which be may observe in the - expenditure or.in the
recovery of momey due.

<t
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9. (¢) On receipt of the audit report under secuon Pmo:dum

8, the Chief Executive Officer shali remedy any o,

be follo-
wed alier

defect or irregularity which may have been pointed out furnishing

in the report and shall place the audit report, together
with a statement of action taken or - proposed to be
takén thereon and, an explanation in regard thereto
before a meeting of the concerned local authority or
other authority specially convened for the purpose
within & period of two months from the date of receipt
of the audit report. He shall also within one month of
the said meeting, send to the Director a report of his
having remedied the defects or irregnlarities, if any
pointed out in the audit report or shall, within the said
period, supply the Director any further explanation in
regard to such defects or irregularities as the local
anthority or other authority may wish to give,

(2) On receipt of such intimation or explanation,
the Director ‘may, in respect of all or any of the matters
referred to in his report:—

(a) accept the explanation gwen by the Chief
Executive Officer;

(b) direct that the matter be further investigated
at the next audit or at any earlier date;

(c¢) hold that the defects or irregularities pointed
out in the audit report or any of them have not been
removed or remedied;

(d) condone any objection, the compli -~ of
which is not possible due to loss of records - .
with its disposal due to any natural calamity

{3) Nothing in this section or. in" sec
preclude the Director at any time from br
notice of the Government for such. actir
consider necessary any informatior wi’
him to support a pmumpt:l,on of cmr'
priation or fraud or which in his:-
special attention or immediate inv&sﬁ
J. 1938/5

the repart.
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10. (1) The Director may disallow everyiltem of
expenditure incurred contrary to law and surcherge
the same op the person incurring or authorising the
incurring of, such expenditure, and may charge against
any person responsible  therefor the amount of any
deficiency, loss or unprofitable ouilay accasioned by the
negligence or misconduct of that person or of any sum
which ought to have been accounted but is not. brought
mto zccount by that person and shell, in every such case,
certify the amount due from, such person.

Explanation:—It shall not be open to any person
whose negligence or misconduct has caused or contri-
buted to any such deficiency or loss, to contend that
notwithstanding his negligenca of misconduct the defici-
ency or loss would not have occured, but for the negli-
gence or, misconduct of some other person.

(2) The Director shall state in writing the
reagons for his decision in respect of every disallow-
aoce, surcharge or charge and a copy oOF such decision
shall be served on the person against whom it is made
in the manner laid down for the service of summons
in the Code of Civil Procedure, 1908.

, (3) Any persom agerieved by any disallowance,
surcharge or charge may, within sixty days-after the
date of service on him of the décision of the Director

either— :

(a) make an application to the concerned
principal civil court of original jurisdiction to set aside
such disallowance, sercharge or charge and the Court,
after taking such cvidence.as is necessary may conficm,
modify or remit such disallowance, surcharge or charge
with such ordors as to costs as it may think proper in
the circumstanes; er

(b) in lien of such application, may appeal to
the Government who shail pass such orders  as .they -
thimk e
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F4Y where an application is made to the . court .
under clause (a) of sub-section (3), the Director shall
be the sole respondent thereto, and the applicant shall
not make either the Government or any other person a
party 1o the proceedings.

(5) From the decision of the court under clause
(a) of sub-section (3), an appeal shall lie to the High
Court.

(6) Every sum certified by the Director to be
due from a person under this Act shall be paid by such
person to the local authonty or the other authorily as
the case may be, within sixty days after the date of
service on him of the decision of the Director unless
within that time such person has made an application to
the court or an appeal to the Government against 1he
deciston, and such sum, if not so paid, or such sum as
the Court or the Government declare to-be due, shall
be recoverable as if it were an arrear of land revenue.

11, (1) The Dircctor shall subinic annually a Consoli- Director o
dated Audit and Review Report on the accounts of the and revies
local authorities, or other authoritics in such form and report.
in sich manner as may be prescribed and fu1msh the

same to the Government.

(2} The annual Consolidated Audit and Review
Report in respeet of local authoritics shall he faid on
the tuble of the Legislative Assembly,

12. (1) (a) Any person who wilfully neglects or Penaltics.
refuses to conmply with any requisition lawfully made
spon him umsicr ¢ause (a) or ctavss (b) of sub-seclion
(1) of section #. shall an conviction be punishahlz with

fne whiclh e L0 L0 live ihousand rupees,

et ooy e 2 why ds convieted under ¢lause
Cod dnae oo v any sueh requisition shal] be
puniehel- Yo e day wfier conviction during which
b o arecs o0 urstss e biy offerice, wilh a line not

cxeeeding hve huidred rapess,
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(2) No prosecutmn fo: any o&encc puirizhable
under ihis. Act shall be instituted exchpt with the pre-
vious sanction of the Director. ‘

(3) Before issuing such sanction under sub-se.c'tlon
(2), the Director shall give a reasonable opportunity
to the person against whom the procecdmgs ar¢ to be
instituted, to show cause why the sanction’ for-such pro-‘
secution shall not be given.

(4) No court inferior te that of a Magntrate of
the First Class shall try any offénce’ pua.ishable under
this Act.

13. The Du:ec_tor or any other pe;son appomted
to exercise any of the poweis or perform; any of the
functions under this Act shall be deemed to be a public
servant with in the meaning of section 21 of r.he Indian
Pepa] Code, 1860

14. No smt, prosecution or other legal proceedmgs
shall be instituted against the Director or any -person
acling under the provisions of this Act for anything
which is in good faith done or intended to be done
under this Aet or under the rules made thereunder.

15, Fhe Government- may by notification and. for
reasons to. be recorded therein, add any other authori-
ties to or omit any such authority from the Schedule
and on the publication of such notification such ‘autho-
tity shall be deemed 1o be included in, or as the case
may be, omitted from the schcdule

16. (1) The Government may by notification, make
rules -for carrying -out all or "any of t.hc purposes of
this Act, :

(2) Every rule- made under this Act shall
unmediasely after it is made, be laid before the Legis-

_ lative -Assembly of the State, if -it is in- seesion -and
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“THE SCHEDULE
[See Secucn 2(0).]
I. All Hipdu Religious and . Chatitable. Endowments and
Institutions.
2. Tirumala Tirupathi Devasa.hanams
3. An_d.h.m Pradesh 'Wakf Board.
4. A_ﬁ‘, University established or incorporated by State
cnactment.
5. Andbra Pradesh Housing Board. -

6.. Integrated Tribal Developmcnl Agoney and Tribél
Weliare Engineering Division,

7. An Urban Development Authority Consututed under the
Andhra Pradesh  Urban (Development) Act, 1375.-

8. District Rural Development Agenci&s

9. A Society for Training and Employment Promation in
the State. )

10. Co-operative Sociclies” registered or dee.mcd to be
registeredd under the Andhra Pradesh Co-operative Socicties
Act, 1964." :

1. Andbra Pradesh Employees Welfare Fund.

12, All Private Engineering Coilhg,u: receiving gram—m -ajd.
from the Government.

13, All Aided Colleges and Schools other t]mn Gavern.menl
CoMeges and Schools.

© 14, Al Pulquchm,cs. receiving did from the Government,

15, Aided Women Hosiels and  other Institutions  other
than Government under the Women Welfare Department.

16, Telugu and Urdu Academies.

17. Ra_\-indra Bharatli.
- 18. Ali‘Official Receivers.

19, Parakala Seshavatharam Andhra Pradesh Stale ChamL'\.l
of Panchayati Raj.

20. All District Chambers of. Pah;h_ayaﬁ Raj;’
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21. Moedical Lending L-i-bl;ari_cs at Visakbapatnam, Easl
Godavari, Gunlur, Chittoor, Kurnool and Warangal Dislricts.
22, Disirict Sailors and Soldiers Bourd a1 East Goda\'.}ri
West Godavari, Krishna, Guntur, Nellore, Chittoor, Auantapur.
Cuddapah, Kurnool and Rangareddy Districts.

23. T. B. Sanitorium in. Chittoor District.

24. Prize Endowments in East Godavari, Chittaor and
Ananlapur Districts, '

25. N. C. C, Trophy, Anantapur.
26. District Leprosy Fund, Anantapur.
27. Andhra Pradesh Medical Counvil, Hydsiabad,

28. Anpdbra Pradesh Medical Pharmacy Councill, Hyder-
abad. ' '

2y. Andhra Pradesh RemdenUal Eduunhonal Tnstitutions
boc.lcl.y, Hyderabad.

30. Glliial Trustee, Hyderabad.

31 Andhra Pradesh Bhoodana Yagna Board, Hyderabad.
32. Aradhapa Magazine. ' '

33. Andhra Pradesh State Councii of Higher Education.
34. Andhra Pradesh Dental Council.
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